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frraff & wrew Fe7Y faiaY $arf o4
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BT |

Seminar on Criminal Law and Contem-
porary Social changes

SHRI DHIRESWAR KALITA :
SHRI D.N. PATODIA :

SHRI LATAFAT ALI KHAN :
SHRI P.C. ADICHAN :

DR. RANEN SEN :

SHRI INDRAJIT GUPTA :
SHRI MUHAMMAD SHERIFF :
SHRI K P. SINGH DEO :

SHRI GADILIGANA GOWD

845,

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the subjcet discussed at the Seminar
on Criminal Law and Contemporary Social
Changes held recently in New Delhi ;

(b) the recommendation made by the
S:minar on those subjects ; and

(c) Government’s reaction thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
following specific subjects were discussed at
the Szminar :

(i) Compensation for the Victims of
Crime ;

(ii) Crima and Punishment ;
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(iii) Working of the separate of the
judiciary from the executive ; and

(iv) Reforms in Criminal Law and its

« administration relating to preven-

tion and investigation of crime and
prosecution of offenders.

(b) The following are some of the broad
recommendations made by the Seminar 3

(i) Some measures must be adopted
whereby the victims of crime are
paid compensation for the loss
suffered by them ;

Greater stress should be laid on
correctional measures in handling
convicted  offenders especially
children and adolescents ;

(i)

Awarding deterrent sentences on
‘white collar’ criminals ;

(iif)

Amending the existing laws to
bring about uniformity in the
pattern of separation of the judi-
ciary from the executive in all the
States.

(v}

(c) The various recommendations made
by the Seminar will be examined by the
Government on receipt of its Report.

C.S.1.S. Appointments

846. SHRI SRADAKAR SUPAKAR
Will the Ministers of EDUCATION AND
YOUTH SERVICES be pleased to state ¢

(a) whether a special Committee to
look into the appointments in the Council of
Scientific and Industrial Research has been
appointed recently ; and

(b) if so, the names of the members of
the Committee ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) No, Sir.

(b) Does not arise.





